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RAJYA SABHA

Monday, the 28th February, 1994/

9th Phalguna, 19135 (Saka)

Thie House met at eleven of the
clock, MRr. Cuaikman in the Chair.

MEMBER SWORN
Shri Karma Topden (Sikkim}.

ORAL ANSWERS TO QUESTIONS
Fire Accident in the New Kenda Colliery

*61. SHRI PRAMOD MAHAJTAN:
SHRI G.G. SWELL:

Will the Minister of COAL be pleascd
to state:

(a) what arc the causes and dctails of
the recent {ire accident which took
placc at MNew Kenda Colliery of the
Eastern coalficlds near Asansoi on 25th
January, 1994

{b) what is the number of workcrs
trapped, injured and killed in the fire
accident and what rescuc steps were
taken to save thewr bives;

(¢} whar safcty measures were taken
beforc and after the accident;

(d) whether there has been any
violation of the safety norms at the
minc, if so, what arc the dctails in this
regard and what precautionary measurcs
were taken:

(¢} what compensation has so far
been paid or is likely to be paid 1 the
persons injurcd and killed: and

Yy the number of § ¢ Lcoidents which
tonk place in Uoal India Limitcd amd G-
substdianies cfuning cach of the Jast e
vears. What were the causes and dceians
of such accidents and the preventive
stecps taken in this regard beforc and
aftcr cach accident?

1) Funeral expenses Rs. 20004
ii} Ex-gratia Rs. 10,000~
iti} Special ex-gratia Rs. 50,000/

{28 FEBRUARY 1994)
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10 Questions

THE MINISTER OF STATE OF
THE MINISTRY OF COAL {(SHRI
AJIT KUMAR PAMIA): {a) to (f) A
staisment is Jaid on the Table of the
House.

Statement

(a) Blazing fire was noticed on the
intake roadway about 50 mgctres from
the shaft in New I{eada Colliery on
25-1-1994. Ministry of Labour have
constituted a Court of Inquiry headed
by Mr. Justice Shamsuddin Ahmed
formerly Judge of the Calcutta High
Court 0 hold an inqguiry into the
accident.

{0 35 mincers got wapped in  the
mine. Immediatc combing operations
were started by rescue  tcams  for
locating  the trapped miners. But the
efforts ©f  the rescue  teams  wore
nampered because of heat thick smoke
and roof falls 37 bodies have been
recoverd so far.

{c; & (d) The coal companics arte
strictly following the provisions «of the
Mincs  Act, 1952 and Coal Mines
Regulations, 1957. The safety sitaation
15 constantly  monitored at  various
foruras  for removing dangers and
upgrading the safcty situation in the
mincs. The cxact cause of the accident
including wviolation of safety norms if
any, would be known only aficr the
iInguiry 15 complete.

(¢! Apart from paying tcrminal
benefits,  compensation  payabic  under
the  Workmen's  Compensation  Act
AMOL T o R 37 89 larhs

approxiately alt 59
victsns  has  boen wirrh o
Lompcensation C mmissioner upto

22.2.94. In addition. as on 23.2.1994 the
following benefits have been provided
for each of the victims depcndents:

Paid 0 nominees of all 55 victims. Paid 10
nominees of 36 victims. Rest 1o be paid when oiher
nominees arrive from their native plice.

- RSP,
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iv) Job to the widow or a dependent of the deceased
worker, failing which, the widow has the option
to draw pension of Rs. 3000 p.m. till she attains,

the age of 60 years.

v) Transport facility at the cost of the company for
the widow or the next of kin for taking the body
1o their place of choice for last rites.

vi) Dependent children of deceased employees will be

[RAJYA SABHA)

to Questions 4

Offered to all who reported after cremation now
numbering 3S.

Given to all who required.

Preliminary study made by Ramakrishna Mission,

given free education with boarding and lodging Purulia.

upto the age of I8 years in any Ramakrishna

Mission or Mother Teresa schools at the cost of

ECL.

(f) The information is furnished in the Statement-l.
Statement-I

Details of fire accidents in Coal India Ltd. and its subsidianies

Date of
occurrence

Si. Name of the
No. Colliery

Causc and place of fire

Remedial aciton/
Preventive sieps.

EASTERN COALFIELDS LTD:
1. Khottadih Samla 5.3.91

Khandra (Kajora 25.3.91
Scam)

3. Naba Kajora 26.3.91
Lower Kajora

%)

Seam.

4. North Searsole. 18.6.91

5. Bahula Kenda 27.6.91
top.

6. North Scarsole. 11.7.91

7. Bahula 16.8.91
(Banbahal
sean).

8. Mithani (BD 9.10.91
Seam).

Y. Mithani (BD 9.1091
seam).

10. South Samla 9.10.91

(Samla Seam)
L1 Singha  (Poniati 13.10.91
Scam}.

12, Shyamsunderpur  20.10.91
Jambad bottom

13. Khas Kajora 19.11.91

14. Madhaipur 30.3.92

Is. Amritnagar 2,592
Narainkuri seam.

i6. Hartpur  Chora 6.5.92
seam

17. Siduli. Jambad 12.5.92
Seam

Pillar fire.
Spontancous hcating in
F-16 depillaring panel.

Spontancous  heating  in
caving panel 6D.

Pillar fire.

Spontapcous  heating  in
stowing panel.

Pillar fire.

Spontancous  heating  in
caving Pane I-F.

Spontancous  heating  in
panel (-4

Spantaneous  heating  in
panci-2.

Spontaneous heating in 14
W.L off 7 dip.

4 Pit shaft level 6th south
dip

Spontancous  heating  in
Pancl-19

In drift

Spontancous  heating in
old scaled off panel

Spontancous heating in 2
pit pancl A-4

Ist and 20th level pillar
fire

Spontaneous  heating  in
old scaled off pancl.

Places drowned.

Pancl sealed off.

Pancl scaled off.

Dealt by water infusion.

Quenched by
stowing.

hydraulic  sand
Dealt by water infusion.

Panei was scaled off.

Panel secaled off.

Pancl sealed off.

Whole mine was sealed off and

again reopencd on 17.2.92.

Dealt with Water infusion, cemcnt
plastering and cement injection.
Panel was scaled off.

Dealt with water.

Scaled off by stopping.
Panel sealed off.
Dealt by water infusion.

Repairing and strengthening the
stoppings.

e
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to Questions

Date of
occurrence

SL Name of the
No.  Colliery

Cause and place of fire

Remedial aciton/
Preventive steps.

18. MNew Kenda., 3.7.92
Kenda Seam.

i9. Madhujore, 23.8.92
Kajora Seam.

20. Shyamsunderpur  20.9.92

21. New Kenda 10.5.92
Kenda Seam.

22 New Kenda 1.1.93

23. Naba Kajora 28.8.93
Lower Kajora
Seam.

24. Mithani (BD 9.10.93
Seam)

25. Amritnagar, K.J. 12.10.93
Seam

26. Kumardihi 15.10.93
Banbahal Scam

27, Chindkuri 18.10.93
Borachak.

28. Dalurband

29. South Samia 13.12.93

BHARAT COKING COAL LIMITED:

1. Lodna 22.10.91
X1/ X1/ X1l
Seam

2. Basuria Nov. 92
KI/XH Scam

3. Moonidih, Aug. 93

Longwall Face
CENTRAL COALFIELDS LTD:

Spontaneous heating in 3
dip side and panel No. §
in old developed gallerics.

Spontaneous heating in
old goaf fire.
Spontaneous heating in

old goaved out.

Spontaneous heating in
sealed off panel No. 3.

Spontaneous heating in
old working between 4 &
8 pit on the rise of punci
No. 6.

54 rise old workings.

Spontaneous
Panel-5.

hecating  in

Spontaneous heating near
3 pit old goaved oul area.

Spontaneous  heating  in
panei-12.
Spontancous heating  in

old goaved our panel No.
29.

Qld fire
seam.
8th rise off 4 EL Coal
pillar.

in worked out

Smoke and Carbon
Monoxide were detected
in depillaiing (Caving)
district.
Heating detecied in old
quarry debris.

Carbon Monoxide
detected in face

Sealed off by building 7 Nos. of
isolatior stoppings.

By building up 3 stoppings and No.
2 pit was scaled off.

Sealing off the area by making 3
Nos. of isolation stoppings.
Isolated by building 8 No. isolation
stoppings.

Isolated by 42 Nos. of isolation

stoppings and sealing off 2 ol
shafis.

Sealed off by making 14 Nos. of
isolation stoppings.

Isolatcd by isclation stoppings.
Sealing off by making 4 stoppings.

Heating occurring due to power
shut down from 29992 to 31092
and it was sealed off.

By recpairing the
sealing off old shaft.

stoppings and

Sealing have been completed.

Fire was dug out and quenched.

Intentional flooding and Nitrogen
flushing were tried. Finally scaled
off by isolation stoppings in U/G
and 4 Nos. pits isolation at surface,

‘no casualty.

Surface blanketing done, trench
cutting along Rly. line and village,
quenching with water done. No
casualty.

Equipment salvaged scaled off by
isolation stoppings. No Casualty.

There were no fire accidents in mines of C.C.L. during the last three ycars involving any loss of liie.

NORTHERN COALFIELDS LTD:

There were no fire accidents in mines of N.C.L. during the last 3 ycars.

WESTERN COALFIELDS LTD:

1. Rajur UG 13.7.91
Major Seam,
Wari Area.

6D /271, Panel C&D
Heating in fallen coal.

Heated coal removed from site 1o
deal with fire.-
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10 Questions

Date of
ocourrence

Sl Name of the
No. Colliery

Cause and place of fire

.

Remedial aciton/
Preventive steps.

2. Rajur UG
Major Scam
Wari Area.

3. New Majri-3,
Majri Seam,
Wari Arca.

4, MNew Majri-3,
Majri Seam,
Wari Area.

5. New Majri-2,
uG Mairi
Seam.
Wari Areca.

6. Nakoda UG
Majri, Wari
Area.

7. Damua UG
No. 1 Seam
Kanhan Area

SOUTH EASTERN COALFIELDS LTD:
2.10.93

15.8.91

16.8.91

18.8.91

18.9.91

14.7.91

i Churcha East

MAHANADI COALFIELDS LTD:

1. Nandira 6.6.92

2. Deulbera 27.10.93

34L431-D

Beating at goaf edges.

Panel C&D heating in
sealed arca.

37-Dy21 LS.
of pillar side.

Heating

D566, Spontangous
heating in pancl.

Split of }-E dip Section.
Heating in fallen coal.

Suspected cause is bursting
of live electric cable which
caused fire at 51 lavel.

Power cable crushed under
track chain which  caused
heavy flash and caught firc
in the spilled lubricant and
coal dust.

Causc suspected as
spontancous  heating  of
coal im old workings.
Actual reason is still being
investigated.

Heated coal removed from site to
deal with fire.

Area again resealed off.

Quenching plastering with Cement.

Arca scaled off and then re-opened.

Area sealed off.

The minc was sealed off at the

outlets

Mine was scaled off.

Mine scaled off.

sl wWig wEe: QN HERE, SEen Wl
o IW FA Y I @ Q¢ faow fegam A
Hraen GeH e A @ I IW A Faa
A I M| (@) A I = wEd € F
FgE Tl A gL o= w1 ARS R S
g1 a1 ag angd e 6 39 wen H = 4 a9
s oot A Ta F 9w W R A A G
@ 50 WA 4 T @R W F & AR |/
vy fiaen e @ W 3w o fagdt fog
W oMl TaF 10 a ¥, ot o W
sifea € e o1 gl andt v Mg amn
g1 & A He NG | g Fagd A Wy ? B
T % 10 a1 oF, 6 U2 & g Nt =g FE TG
oWl SAR g wE T ¢ RR wrgen dwend
F FIE W AT I R T 7 o oW R

B FEHE ® GEE § FH RE a9 w
| A wr Ao REg 3 @ 9a o ¥
ot derEa 4 B o v & A w fRe
a6 Sifad ® Wha 2§ feT 39 SRR @ @
ok faay @@ A8 G et 55 A &
S sE welt ) o 9% R R e sfew
fafies Fga = Iued Fga ¥ T @ @
F¢ fon A o W ? ) gEfele 39 O™ IW
& Gew ¥ § ot wRea ¥ 9w WA AR g

MR. CHAIRMAN: Plcase ask your
question.

sit g wer:  ua @ 9B W g W

WO WY 38 e A siwm ¥ R e
FofEl Qen & FEn F FER W IR
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@ ¥ o Praen T FIE A SEEH T
@ A e = W @ ¥ W oA T
el Fgen i B man el | oarem T
Y & HOT R wER ) A wor g v @
sk ok g 7 @ IEH S W B B2

SHRI AJIT KUMAR PANIA: Sir, the
answer given is according to the CIL and
ECL company where the fire took place,
but I think the hon. Member has got
some worng information. The fire took
place, according to the records available,
at about 4.00 p.m. and not 4.00 a.m. in
the morning.

SHR1 PRANMOD MAHAJAN: | am
sorry, it was in the evening at .00 p.m.
but nobody reached the spot.

SHRI AJIT KUMAR PANJA: The
record shows that one gentieman, named
Ganesh Laia, reported the fire.at 4 p.m.
When 1 went there personally, I
examined and found out that
immediately, the mine officers team on
the spot, that is one Manager and onc
agent, had gone down.

SHRI JIBON ROY: it is untrue, it is
completely untrue.

SHRI1 AJIT KUMAR PANJA: It was
found-that in the in shaft from whcre the
pecople go down at about 50 mecires, a
blazing fire was there.

So far as the wrist watch and the note
are concerned. at that time 1 was in
Santoria and when 1 read it in the
newspaper, immediately 1 asked the
Chairmian to go there and find out
becausc this would be the best evidence.
I was told that a thorough search was
made. The reporter who had reported it
also said that it was a hearsay and he had
heard it from somewhere. Then all the
bodies which were found there werc
scarched, but no such wrist watch or

(28 FEBRUARY 1994]

to Questions 10

papers were located. Yet, 1 do not want
to make any comments because there are
prima facie and a court of Inquiry has
been ordered and the Court of Inquiry
will go in depth to find out whether any
such thing was there or not. All these
thihgs may come as evidence before the
Court of Inquiry.

Regarding my satisfaction, personally
speaking 1 was not satisfied when T went
to the spot. Thercfore: I requested Mr.
Sangma, the Labour Minister, to give an
hon. Judge of High Court so that not
only justice is done but also seen to have
been done. 1 requested the Labour
Minister becasue there is a special
provision in the Mines Act, 1952 , 1
requested him to institutc an inquiry
through a Court ot Inquiry under section
24. As ‘per thc provision, one Judge is
thcre. There arc two asscssors. One is an
cxpert on mining and the other is from
trade unions. This was done so that there
might not be any loss of faith in the
system by the workers for whom this
cnguiry is made. That is why this Court
of Inquiry has becn ordcered.

MR. CHAIRMAN: Sccond
supplementary.

oft yoile WESH: wwfa oY, g3 o ? R
Faen JAEE ¢ gEeNell F AN ¥ G9E I
UF I @ R deided @2 O g
T A8 S ¥ fF @rren e ¥ oot FS
SAEA foen @ 59 eleH @ %9 @ F9 T
sRAweamAF AR g @ ¢ ™
Figen @eH § W& 55 sAfeadl # 9eg v @
YR W oFw qE, W T OTH OWER H B
IARE T o, TP FA 6 TS AT UuF D
T T w9 g @ 9 R S A 3w g S
e @en. wer g # W g @ ke
F 3N B WG WER N TFH 40 TS A EW
1986 ¥ qgd ¥ of | fm 40 FUT F § wIN
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22 S WEG @ FA g W oHA g oM 18
FE Y7d o frw @ & ofF T 40 w0T &
R @ R efa % o [ faes wEy
2 3W U € W Haw 1986 § IR
A wed R, wlmen YRG™ @ 8 a9 § IH
e R faEr s @} ) SRR ITRfam #
SR Y YR gl W W@ R, ARRT gar € HEen
e ¥ @ el W da R fR oo gaw
s SA =d W wear? F wiwen & S A 9w
g =g R oot s weR @ gHew A B
ey w® W anfam w% aie fawew
R % TRER 3 A A A G W
@ owad g ], @ g R S g Aol nd @

O W oW wER qrd fete o

SHRY ~JIT KUMARK PANIA: So far
as the Australian roof bolt system is
concerncd, it is one of the systems used,
but we have 0 cheek up whether it i
suitable to ihe Indian conditions. in the
case of the jsmg wall > tant we
imporicd, it was found that in Indian
conditiciis it was not possible for full,
optimurn, usz.

51iP1 PRAMOD MAHAIJAN: Cual
India has aiready recommended the
technical viability of the scheme to the
Ministry and it s pendicg with  the
Ministry. Coal India, which is an expert,
hos said that this is the best system in the
world aad wou must 1take it. T can show it
from vacur files.

SHRI AJIT KUUMAR PAMNIA:
this came up, i was examnined by ‘he
Ministry, and it appcared that there were
two divergent views. Therefore, to find
aut the best thing we referred it to one of
iie best available experts, Prof. A.K.
Ghosh of the Indian School of Mines,
and Prof. A K. Ghosh is of the opinion
that o wiodern sysiem of this type be
lgoked  dnte atresh  according to  the
nature of coal arcas. In that event, the
f\uktrd!mn roof-boll technigue has not yet
iecied. Exooits are examining it
!:u,dz{,,se, this will take care of the uadei-
zround system. Unless the whole thig is
looked into, the details of it. and without
thpt 3 apphed znd something

Wiien

it is
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o Questions 12

happens, there wiil be danger. That is
why all expert opinion is being taken.
The file came to me. I asked certain

questions on it because there were
divergent views, and it is now being
examiend. ...(Interruptions)...

MR. CHAIRMAN: 1 do hope the
cxperts will take a decision early, not so
many ycars.

SHRI PRAMOD MAHAJAN: Cos=l
India are experts, and the burcaucrais are
overriding the experts...(Interruptions)...

e fawa Fun wogem fead @ @,
el @M &l W me aw Seen &8
{?:"%am)...
W T T e W
a8 % me A warwm

s fam
Ty I
(TR

SHRI SANGH PRIYA GAUTAM:
7 Chairmean,  Siv, kindly  issue a
dzrccuve to  the Minister znd  the
Minsstry, It is very important.

ME., CHAIRMAN: Please sit dowa.
The uestion has dlready teen asked, in

any case .. {(fmerruptions)...

SHRI AJIT KUMAR PANIA: As 1
said, #t came to me. When hon,
Members, incieding Mr. Gujral, a senior
Member, arc insisting, I will call for the
file und cnee more 1 will look into it and
inforrm  the hon. Members what the
pOSItIoN 1S,

SHRY SIKANDER BAKHT: Sir, there

are two things which have been pointed

out—whether those two security
precauticns were taken or not. One was
about the telephone system. There was

another thing also.

SHRI AJIT KUMAR PANJA: The
Australian  roof-beit  technique  and
telephone  are two different things.
Anyway, the third part I am answcring.
Yehen 1 went there, 1 found in this mine,
New Kconida Dobrana Scun there
wias 2 mechanical system for R YeH
telepnone. It is underground nine, and if
s place often, the wives also gei
oo This was the explanation given. 1

ihat
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am not making any comments because
the inquiry proceedings are there.
Telephone was not there. But they said
that the mechanical system of warning
was there.

SHRI INDER KUMAR GUIJRAL:
Sir, I rise out of anguish. The main
point is that for every tragedy,
appointment of an inquiry commission
has become an excuse and delaying
tactics. May I Sir, with your permission,
ask the Minister to refer the entire file
to a Committee of this House, because
this is a very serious matter?

SHRI AJIT KUMAR PANIJA:  Sir,
under this statute made by this
House—it is section 24 of Mines Act, a
special statute, 1 suppose it has to be
referred under that. ’

SHRI G.G. SWELL: Even by what
the Minister has stated, the fire was
detected at 4.00 p.m., and the first
rescue party arrived at the spot only at
8.30 p.m., more than four hours and a
half. Why should it be s0?7 I would like
to know whether the coal mines
organization have got a central rescue
organization with trained men and
cquipment that is rcady to reach the
spot of accident as early as possible. In
this case it appears they didn’t have
those men along and they didn’t have
the equipemt, and they were running
helter-skelter to collect men and
equipment, and by the time the rescue
team arrived, the worst had happened. 1
would like to know this from the
Minister.

SHRI AJIT KUMAR PANIJA: Sir,
the Central Rescue Team which is the
main rescue team, is stationed at
Sitarampur here. It is fully equipped to
dcal with any sort of emergency like
this. But the local mine officials, that is,
the Agent the Manager, etc., went
there. The Central Rescue Team took
time to reach thete becasue it had to
carry all types of apparatus necessary lo
go there. In the structure I find that
there is only one Central Rescue Team,

[28 FEBRUARY 1994]

t0'Questions 14

and, to me, it is not enough. Therefore,
I have directed that there should be
more rescie teams situated nearby in
view of the enlarged activity of the ECL.

st A wifen: Ao wew, W =
TEE [F R0 o, N o WM SR AR
oy WD o sk A) oo € e oW
T $ UY-WY AY W A

MR. CHAIRMAN: Please ask your
question.

s o waftar: 30 wn 3% & fe W™
A e %@ § sl ¥ 38 @ o €
we do not act to prevent that tragedy.
¥ o mda § g oW % R e W@
WA FE IR AN g

2 ot w3,

1 & s wwa § B oRw A W gPanw

W afrm W YT N R @

SHRI AJIT KUMAR PANIJA: Sir, it
is not correct that the geological position
of all mines all over the world is the
same. 1 am advised by experts that the
Indian conditions are different, that they
are similar to those in China and that
they are not at all similar to those in the
United- Kingdom or Australia or other
places.

Definitely, the safety aspect is in-built
in production and productivity. The new
Kenda accident took place, and naturally
and immediately the production has gone
down. Therefore, the safety measures
are  in-built in production and
productivity. Safety first is the condition.
Therefore, the safety policy of the CIL
has been formulated. It has got twelve
strict compliance methods.



15 Oral Answers

Then, Sir, the Internal Safety
Organisation which is called the
“1.8.0."”, is also operating.

Thirdly, there is review of the safety
standard to make it up-to-date.

Then, Sir, there is a three-tier system.
One is at the shop-floor level i.e. at mine
site. The second is the Safety Board of
the CIL. The third is a Standing
Committee at my level to take safety
measures.

Then, S8ir, safety conferences take
place.

Then, there is training of the workers.
Before going inside, the training is given,
and an in-service training is given.

These are the methods of safety being
adopted by the Coal India, as 1 am
advised.

SHRI GURUDAS DAS GUPTA: Sir,
the accident in the New Kenda Colliery is
not an isolated accident. There have been
accidents in that area for a pretty long
time, and alwavs there has been a
complaint from the trade unions that tl.e
safcty meceasures are not being
undertaken. Something is there or the
book, something is there is the
guidelines, but it has been violated with
impunity. It is also true that in all the
safety conferences which took place one
after another, to which the hon. Member
has just now referred, there was a
unanimous opinion from the trade unions
that the safety measures were being
constantly violated. In this case the
DGMS has given a report which has
totally condemend the security systems
and mecasures in that particular area.
Therefore, Sir, in view of this persistent
complaint about the total failure of the
enforcement of the safety measures,
despite the standing committee, despite
the mine-level committees and all that,
and in  view of the categorical
condemnation by the DGMS, what
measures will the hon. Minister promise
to take? An inquiry committce is not
sufficient. What measures does he

[RAJYA SABHA]

to Questions 16

propose 1o take to ensure that the
managements strictly conformed to the -
safety rules? Secondly, what are his
comments about the report of the
DGMS?

SHRI AJIT KUMAR PANJA: So far
as his first question about safety is
concerned, a sefety audit has been
directed for all the 449 mines operating in
India. Underground mines have been
given the first priority. There again,
priority has been given to the mines
which are accident-prone. I do not want
to take the time of the House, but I want
to inform the House that accident-prone
mines have been identified. These New
Kenda and Dobrana were not in the list.
In fact, the history is that there had been
seldom any accident in that area and all
the workers and the people there were
working very efficiently.

Coming to the other aspect, the hon.
Member mentioned about a meeting of
the trade union, like CITU, INTUC,
3:MS, AITUC. In order to get satisfied,
the union leaders on their own made an
enquiry. They have not yet given their
report. Mr. R. Kumar of AITUC has
taken charge of Dubeshwari, Chapui
Khas, Patmohna, Dabor and Ranipur. It
is very good that all these leaders have
come forward on their own. It appears
that the CIL has also ased them to go
ahead and submit a report pointing out
the lacunae that are there bccause the
question of workers’ safety was involved.
Like that, seven groups were made and
we are awaiting their reports. 1 can
assure you that immediately report of the
Inquiry Committee is published, effective
stcps would be taken and all the
suggestions and rccommendations made
by the Committee will be given effect to
and the guilty would be punished.

SHRI GURUDAS DAS GUPTA: I
referred to the report of the DGMS.

SHRY CHATURANAN MISHRA: Let
the report come before the House.

SHRI AJIT KUMAR PANJA: So far
as this mine is concerned, it has not come
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to my notice. So far as the DGMS report
in general is concerned, 1 can say from
the brief that has been given to me ihat
all these details have been taken out from
that report and are being implemented. I
will hand over this report to the hon.
Member. If there is any lacuna on any
point, please bring it to my notice.
Certainly we are very much interested in
the safety of the mine workers.

SHRI JIBON ROY: Sir, I had raised
my hand. I am a trade unionist. I may be
allowed.

MR. CHAIRMAN: Yes, you go on.

SHRI JIBON ROY: Sir, the first body .

that was raked from the pit was only
after 25th February. It proves that the
rescue  operation  did not  begin
immediately.

As per the information given by the
hon. Minister, eight accidents had taken
place in the year 1993 and they occurred
in the ECL colliecries and underground
mines. He has not given the casualty
figures during 1993. Thirty-three people
were killed during 1993 and in each and
every case the trade unions have written
letters to the ECL that the safety norms
were being violated. No steps have been
taken. Now the trade unions have
demanded a CBI enquiry besides the
Court enquiry. I want to know from the
Minister whether he will agree to a CBl
enquiry. The question of lives is involved.
People are being killed like cattle in the
coalfields.

SHRI AJIT KUMAR PANJA: The
Government of West Bengal has started
local police enquiry. The Government of
West Bengal has initiated a local police
enquiry. If the hon. Member has no faith,
in the enquiry being conducted by the
State Government police, he might take
it up with the hon. Chief Minister of
West Bengal for CBI enquiry......
(Intcrruptions).

SHR1 JIBON ROY: 1 wanted CIL
enquiry. ...... (Interruptions).
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SHRI AJIT KUMAR PANIJA: So far
as a CBI enquiry is concerned, the hon.
Member would appreciate that there is a
special statute. In 1952, two years after
the Constitution was brought, a specific
provision was made regarding a mine
enquiry. Whether a CBIl enquiry is
necessary or not 1 cannot say from here.
The Chief Minister of West Bengal,
Mr. Jyoti basu may be approached. If he
says that the State police machinery is
inefficient and cannot go on, certainly it
will be placed before Central
Government.
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SHIR AJIT KUMAR PANJA: Mr.
Chairman, Sir, the hon. Member s right
that there are 50 many conjectures about
the cause of this fire accident. That is
why this Court of Inquiry with a retired
High Court Judge has been appointed.
At this stage, I do not want to make any
comment on the real cause of the
accident. After the enquiry is over, we
will do it.

MR. CHAIRMAN: Q. No. 62

SHRI PARMESHWAR KUMAK
AGARWALLA: Mr. Chairman, Sir, are
you satisfied with his answer?

Mr. CHAIRMAN: Please sit down.
This question is over. Now. Q. No. 62.



